
CENTRAL ADMINISTRATIVE TRIBUNAL
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NEU DELHI

O.A»NO. 22Q0/9Q

Oacided on 02.02.1995

Hon'blB Mr, Justice S.C.Mathur, Chairman

Hon'ble Shri P.T.Thiruwengadam, M8mbBr(A)

Shri Mahindar Pal Singh,
S/o Shri Chandsr Sain
r/o Village 4 P.O.Ballana
P.S.Ballaini
Oist. !*l08rut
(Uttar Pradaah) Applicant

(By Shri A.p.Greual, Advocate)
Vs.

1, Commissioner of Polic® (Delhi)
Dslhi Police Headquarters
M.S.O.Building
I.P.Estate
NEW DELHI,

2, Additional Comtnissidner of Polios (Armed Police)
Delhi Police Headquarters
Pl.3.0.Building
I.P.Estate
NEW DELHI

3, Daputy Commissioner of Police
3rd Bn. D.A.P.
Neui Police Lines

Kingsuiay Camp
•*••• Respondents

(By Shri Amrish !*lathur, Aduocats)

ORDER (Oral)

(Dellwared by Shri S.C.Mathur, Chairman)

This original application is directed against tht

order of punishment imposed upon ths applicant as a result of

tha disciplinary proceedings dPawn against hi.Ti, By ths impugned

order tha applicant has bsen reduced by 10 steps from Rs,1330
/

to Rs.lOSO in the time seals of pay for a period of 1Q years
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fron? the date of issue of the order* It has also besn providad

in the order of punishtaent that the applicant will not earn

increment of pay during the period of reduction and on the

expiry of this period sudi reduction will haus the effect

of postponing his future increments of pay.

2. The applicant at the relevant time was Head

Constable^ was posted at Shahdra Lockup, Ha uae charged

with allowing food and uiine in tha lockup to under trials,

Shri Dhyan Singh 3/o Bhagat Singh and Shri Lalu S/o Shri

Bhairwa Ram. In support of the charges tha department

produced before the enquiry officer Inspector Shri Dai

Pal Singh# Ilird Battalion, Delhi Arrasd Police. Inspector

Shri D.P.Singh supported the prosecution casa. In cross-

examination, it Idas questioned on behalf of the applicant

whether the undan-trials had been subjected to medical

ej^mination. Ha replied in affirmative and added that tha

medical report uaa in the negative. The disciplinary

authority preferred to rely upon the sols testimony of

Inspector Shri D.P.Singh for recording ths finding of guilt

against the applicant,

3, Learned counsel for ths applicant has strongly

relied upon the statement of Shri D.P.Singh wherein he

mentioned that the medical report was in the negative to

press his claim that the finding of guilt i» not suatainabls.

Ue are unable to agree with the submission of the learned

counsel as it is for tha disciplinary authority and not the

Contd.3/-



- a -

ctTribunal to rtapp^se the ewidanca to coma to a different

concluaion* The disciplinary authority uias competent to

place reliance on the sole testimony of Shri 3,P.Singh

over the medical opinion.

A. No other point has been pressed by the learned

counsel for assailing the order recorded by the disciplinary

authority on the finding of guilt. In the circumstances the

application is lacking merit and is liable to be rejected,

5, In viaui of the abov/e, the application is dismissed,

Thera uill be no order as to costs.
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